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Record of Proceedings

At the outset, the representative of the petitioner submitted that as per
the Regulation 15 of the Power Supply Regulations, the transmission licensee is
required to decide the quantum and duration of regulation of power supply
and PGCIL is not able to implement the power supply regulations as co-
operation of the generating companies is not forthcoming during the process of
consultation.

2. The Commission observed that the word ‘'consultation’ occurring in
Regulation 15 of the Power Supply Regulation shall not be interpreted as
‘consent’ and it will serve the purpose if the generating company is informed
about the transmission licensee’s plan to regulate the power supply to the
defaulting entity.

3. The representative of the petitioner requested the Commission to issue
direction to RLDCs for preparation of implementation plan for regulation of
power supply to the defaulting entities.

4, The Commission directed to issue notice to RLDCs to make their submission
on the issue of preparation and implementation of the plan for regulation of
power supply.

5. The petition shall be listed for hearing on 4.10.2012.

By Order of the Commission

SD/-
(T. Rout)
Joint Chief (Law)



